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impugned order of t ransfer from, Cuttack 

to-Paparig by order No.77 of 1996 datoc. 

13.5.1996 viie Annexur€3 psa by 
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The applicant statc:- that he was transf c-q  

once in every year and he had faced thrief.  

transfers in COurSe of 3 years and tha
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t Cuttac. He states that his wife is 
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Order with Signature 

Ràily Boar1's Circular No.E(NG)It/71/T/14 of 1.10.71 

whore the Railway Board directs that mid-session 

trs 	should be kept down to the minimum. He 

further draws my attention tothe rule that SC. and  

S.T. candidates should normally be transferred only 

to a place where the railway Can give thi quarters 

OL it.ii the native or adjoining districts and even 

that the trarisf2rs should be as minimum as possible 

and for strong reasons. $riDora prays that for these 

raasoc the impugned order of transfer should be 

I find that the applicant had sent a rresenta- 

tioc 	ted 28..1996 addressed to the Senior Divisional 

r 	Personnel Officer, South Eastern Railway, Khurda Road, 

requesting to retain him at Cuttack. It is clarified 

that the Sehor Divisional Personcxe.1 Officer is the same 

person as the Divisional Railway Iriager(P). In 

accordance wth law laid down by the Supreme Court in 

GUJZRAT ELkTRICITY BC;,V!0 VS • TMAR.M SU-NG.QMAL POSHANI 

(1939) 1ATC 396, the aforesaid representatioi should 

first be disposed of before this case can be admitted. 

I accordingly direct the respondent No.2 to dispose of 

the rejresentation within four weeks from the date of 

receipt of a copy of this order. A copy of the application 

sha.l also be despatched to be respondent No.2 for his 

Till disposal of the representation, operation of 

Annexure-3 transferring the applicant from Cuttack to 

Tapang dated 13..1996 is stayed. The Original !pplication 

- - 	 dispose,1 


